187 Fire in Cochin Refinery ($1.)

[Shri H. R. Gokhale]

Management have stated that the tank No, 20
was required tobe cleaned prior to installinga
floating roof, and for this porpose, two doors
were to be cut in the tank walls, and while
one of the doors was successfully cut the fire
originated in the final stages of cutting the
second door. The exact cause of the fire is
not yet known.

The Management have reported that the
damage due to the fire was confined to the
crude tank No. 20 and the connecting pipes
within Tank dike, that the tank has been
damaged beyond repair, and that except for
a few minor burn injuries, there werc no
serious personal injurics.

The management have reported that the
refinery processing unit through not affected
by the fire, was shut down, because the
pipeline supplying crude to the processing
unit was affected, but kerosene and light end
section of the refinery is in operation on feed-
stock from intermediatc storage, and the tank
truck and wagon loading have not been
affected. Crude processing was resumed on the
evening of 6th April, 1972.

The tank was insured. Cochin Refineries
Limited have informed that the Insurance
representatives are piesently conducting sur-
vey to estimate the damage. In view of the
fact that the tank has been in service during
the past 5 years and has depreciated, CRL
cstimates that after taking credit for depre-
ciation and payments to be received from the
Insurance Co. the net loss may be around
Rs. 7 to 10 lakhs, The cost of constructing
new storage and restoring the other damage
may be about Rs. 40 lakhs. These are only
preliminary estimates,

Though the management have stated that
it was necessary to cut two doors in the tank
wall and that the work was being performed
in accordance with the cstablished safety
measurcs and in the presence of senior maint.
enance and safety supervisors, this is a major
incident of fire in a public sector refinery and
Government arc interested to ascertain facts,
determine whether there was any negligence
and see if any preventive measures should be
adoped at Cochin and other refineries.

The Guovernment have therefore decided
to appoint a Committee of Inquiry.
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15,18 hrs.
DELHJ] COOPERATIVE SOCIETIES BILL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Sir, I beg to

move ;*

“That the Bill to consolidatc and
amend the law relating to co-operative
societies in the Union Territory of Delhi,
be taken into consideration.” .

The cooperative societies in the Union
Territory of Delhi are at present covered by
the Bombay Cooperative Socicties Act, 1925
which was cxtended to the Union Territory
in 1949. The Bombay Cooperative Socictics
Act, 1925 has since been repeated both in
Maharashtra and Gujarat and replaced by
new Acts passed by their respective Legisla~
ture,

In order to meet the changing conditions
of the cooperative movement, the Punjab
Cooperative Societies (Extension to Delhi)
Bill 1965 was introduced :1n the Third Lok
Sabha in Decembet, 1965. The Bill, however,
was not taken up for consideration, and
lapsed.

Under the Delhi  Administration Act,
1966, the Metropolitan Counctl was estabi-
shed. The Metropolitan  Council  consi-
dered the matter and recommended a self-
contained comprehensive Bill. The Bill as
recommended by the Metropolitan Council,
however, did not contain provisions for
incorporating some of the recommendations
of the conference of Chief Ministers and
Ministers of Cooperation held in June, 1968.
It also did not make provision for extension
of the Dcposit Insurance Scheme to the
cooperative banks. Certain additions were
therefore made to the Bill recommended by
the Metropolitan Council,

Accordingly, the Delhi Cooperative Socicties
Bill, 1970, was introduced in the Fourth Lok
Sabha on 2Gth March, 1970. Consequent on
the dissolution of the Fourth Lok Sabha, the
said Bill also lapsed.

In the intervening period, observations

*Moved with the recommendation of the President,
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were reccived from the National Cooperative
Union of India and the Delhi State Coopera~
tive Union Lid., in regard to certain provi-
sions of the Bill. These have been duly
considered and certain further modifications
have been made. .

The Decthi  Co-operative Societies Bill,
1972 which is now for consideration of the
House contains several progressive provisions.

The principle of open membership has
been accepted providing for an appeal
against rejection of applications for member-
ship. Provision has also been made to debar
oertain classes of persons from membership
of particular cooperative socicties where
the intercst of this class conflicts with the
interests of the cooperative society In the
matter of management, certain restrictions have
been imposed on holding certain specified
offices for long periods. Care has, however,
been taken to ensuie that services of dedicat-
ed workers are not lost to the movement.
Provision has also been made for the gencral
body to review cases of loans sanctioned
in favour of the mcmbers of the Committee
of Management. Reservations of seats in
favour of Scheduled Castes and economically
weaker sections have alwo been provided.

Other progressive features of the Bill are
the following : scope for delegation of powers
of the Registrar of Co-operative Sacietics to
federal societies, State aid to co-operative
socicties ; contribution by the coop¢ratives
to a cooperative education fund ; independent
authority to conduct elections in the cases of
specificd sorieties; creation of cadres for
cooperative institutions.

At present there are about 2,400 cos
operative socicties functioning in the Union
Tetritory of Dclhi having share capital of
ahout Rs.3 crores and deposits of about
Rs. 33 crores. The total membership is about
5 lakhs. The multi-purpose cooperative
socictics cover nearly 57% of the agricultural
population, The annual disbursrment of short
term and medium term loan is about Rs. 80
lakhs. The Delhi State Cooperative Bank
Limited also disburses long term loans. There
are about 300 primary cooperative consumer
stores and five big departmental stores, The
total membership of these stores iy about one
lakh. The total sale of the consumer cooperas
tives is about Rs 10 crores a year, 15t

CHAITRA 21, 1894 (S4K4)

Cooperative Socisties Bill 190

house building cooperative societies have been
allotted Jand by the Delhi Administration,
This shows the diversification of the cooperas
tive movement in the Union Territory which
necessitates a  comprehensive legislation. I
therefore commend to the House the accep-
tance of the Bill.

Sir, I move.

MR. SPEAKER : Motion moved :

“That the Bill to comsolidate and
amend the law relating to co-operative
societies in the Union territory of Delhi,
be taken into consideration.”

SHRI S. M. BANERJEE (Kanpur) :
What is the time allotted ?

MR. SPEAKER : We have not fixed any
time in the BAC. But it is not a controver-
sial Bill.

SHRI S. M. BANERJEE : Let itbe 3
hours or at least 24 % hours.

MR. SPEAKER : We will not fix any
time but reasonable time will be given.

SIHRI SOMNATH  CHATTERJEE
(Burdwan) : Sir, it is good that a comprehen~
sive measure has becn brought to control the
co-operative socictics in the Union territory
but one regrets to find that it follows the
stereo-typed form of legislation with regard
to co-operative societics in scveral States.
Mere legislation will not cure the maladies
which have crept into the co-operative struce
ture in this country. Unless radical reforms
arc undertaken and they are properly imples
mented we cannot improve the situation.

Undoubtedly, during the last 25 years
there has been some growth in the co-operative
structure in this country, But mere quantita.
tive growth does not show either good health
or qualitative succrss. Therefore, we have
to look at the evils, which are now ecating at
the vitals of the cooperative movement in
this country and try to take such measures
which will rectify these defects.

It is well known and an unfortunate state
of affairs in this country that cooperative
societias still continue to be under the control
of vested interests, The Rural Credit Review
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[Shri Sommath Chatterjee)
Committee in its report said that it had
become a closed shop. The recent Banking
Commission’s report also says that the co-
operative movement in this country haa
become, as it were a profession of some
people who have lost all objectives and sense

of perspective iy} carrying out the cooperative
movement in the country.

We have had the reeent spectacle of a
well known cooperator of Maharashtra indulg-
ing in unseemly exhibition of wealth on the
occasion of the weddings of his son and
daughter. These person belonging to the
ruling party have beén converting the coe
operative socicties into profit-making ventures.
That is why we fea: that real attempts have
not been made to root out the evils from the
cooperative movement because the party in
power and its members have been taking
advantage of it for their own political or
personal ends Therefore, the essential thing
which has to be looked into is that undesir-
able clements and vested interestes do not
get into these cooperatives,

Clause 20 of the present Bill leaves certain
powers 10 the Liecutenant-Governor, namely,
the power to provide by notification to be
issued as to the class or classcs of persons
who may be omutted or precluded from join-
ing the cooperative society, But that lcaves a
completely unguided power to the Lieutenant.
Governor. It does not lay down any standard
under which persons or bodies will be selected
who will be kept out of this. As there is no
guidance, it obviously Jeaves room for misuse
and for being used for political purposes.

Clause 31 of the Bill provides for dis«
qualification of persons from becoming mem-
bers of more than three cooperative socictics.
We do not understand why a person, who
would have to devote his time and attention
for running a cooperative society as a member
of its exccutive committee, should be allowed
to become member of more than one come
mittee and, as a matter of fact, of three
committees. What is the rationale behind it ?
It requires undivided attention, proper
approaches and seifiess service for real deve-
lopment of cooperative socicties in the
country, Therefore, why should special pro-
vision be made foltinembers of the executive
coammittes of & cooperative socicty P We sub~
mit thisy o Minister will consider whether
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suitable provisions conld be made w0 s not
to bring that provision into operation.

We feel that in order to be successful
cooperation should be a way of life and
should not be equated with mere business
transactions whose real interest is to make
profit at any cost. That is why it is necessary
that proper perscas should be put in the
management. As all the committees, which
have gone into this matter, have reported
from time to time, it is essential to set up a
cadre of trained personnel who will be put
in charge of the management and control of
cooperative societics and it should not be
left to the whims and caprices of political
partics or some persons having political or
personal axes to grind. We must develop a
proper cadre of trained persons to look after
the cooperative societies.

Cooperatives, as is well known, under-
stood and accepted throughout the world,
have a large part to play in the development
of the economy, specially in the agricaltural
sector, It it an undeniable fact that through
cooperatives we can achieve a lot. With the
recent rcappraisal of the Plan and the so-
called emphasis on the iural sector, it is
more and more cssential that cooperative
agricultural credit sucieties should be formed
at the village or primary level. Without such
primary credit societies functioning 1n a pro-
per manner and without radical land reforms
being carriecd out at that level, it is not
possible to improve the position of agriculture
in this country.

The Banking Commission in its latest
report has observed that agriculture has
veceived very little credit from the coopera-
tive sector, that is to say, from the coopera-
tive banks....

MR. SPEAKER : How much more time
do you want ?

SHRI SOMNATH CHATTERJEE :
Another 5 minutes. May I continue after the
lunch recess ?

MR. SPEAKER : Yes ; you may conti-
nue after lunch.

We now adjourn for lunch to meet again
at 2'30 P- Ml *
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13.31 hrs.

The Lok Sabha adjourned for Lunch till thirty
minutes past Fourtesn of the Clock

The Lok Sabha reassembled after Lunch at thirty-
JSour minutes past Fourtesn of the Clock

{Me. DEPUTY-SPEAKER in the Chair)

DELHI COOPERATIVE SOCIETIES BILL
~—~Contd.
MR. DEPUTY-SPEAKER : Shri Som-
nath Chatterjee to continue his speech.

SHRI SOMNATH CH\TTERJEE : One
of the factors which is hindering the growth
of agriculture in this country is the fragmen-
tation of holdings making them uneconomic.
For the Purpose of getting rid of this difficulty,
cooperation can play a very vital role, and
we can evolve a systemn of collective farming
through the means of cooperative societies. I
request the hon. Minister to see that Govern-
ment takes initiative in this matter; if the
small farmers do not come forward, to set up
cooperative farming. As it appears from the
report of the Banking Commission, lack of
agricultural credit facilities is, to a large
extent, responsible for hampering the growth
of agriculture. According to the Banking
Commission’s report, the cooperative struc-
ture at the primary level is suffering from
lack of direction and it also lacks financial
and organisational support from above. To
get rid of this difficulty and to avoid the
strangle-hold of monopolists, Mahajans,
middle-men and traders, finances should be
made available to the cultivators through
agricultural societies. It is essential that the
small farmers should be provided with coope-
rative credit for which adequate funds should
be made available on a priority basis and the
primary credit socictics should be made viable.
In providing credit for the agricultural sector,
the Central Co-operative Banks and the State
Co-operative Banks have got a very vital role
to play, but, our unfortunate experience has
been that the funds made available to these
Cowoperative Banks, namely, the State Banks
and the Central Banks are more misused and
often not properly utilised for the objects for
which they are made available.

If I may again refer to the Banking Com-
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mission’s report, it says that these banks are
indulging in financing of individuals in un-
authorised and trading activities and if these
malpractices are not checked, mere legislation
will be a meaningless exercise.

One of the factors which has been ham-
pering the growth of the co-operative sector
fo far as co-operative financing is concerned
is the overduc of loans which are kept out-
standing for years. From the report published
by the Department of Co-operation, Govern-
ment of India for 1970.71, the seriousness of
the situation will be evident from the fact
that from a total overdue of Rs. 6.59 crores
in 1950-51 the amount of overdues frum the
State Co-operative Banks and the Central
Co-operative Banks mounted upto Rs. 493.60
crores in 1970-71 and so far as the Primary
Agricultural Credit Co-operatives are concerned,
the overdue loans have gone upto Rs. 243.50
crores in 1969-70 while it was Rs. 6 crores

‘only in 1950-51. Therefore, within a span of

20 years, it has risen to Rs. 243.50 crores
from Rs. 6 crures, amouating to more than
35% of the loan. The Banking Commission
in ity very comprehensive report has dealt
with this matter and it has referred to causes
which have resulted in this accwnulation of
overdues and you will find that these are
really due to mismanagement of the banks
than lack of resources. If I may only read
out that portion of the Banking Commission’s
report, it says that the causes of overdues are
indifferent management and mis-management,
unsound landing principles, diversion of funds,
control by vested interests, lack of adequate
provision of loan recovery, lack of adequate
control of State and Central Banks, lack of
appropriate link between the credit societies
and the marketing societies, failure to take
prompt action against wilful defaulters and
uncertain agricultural prices of the commodi-
ties. Unless this vicious circle of overdues
cating up the funds as and when more funds
are available which are utilised only for
meeting overdues of the State Co-operative
Banks to the Reserve Bank is broken, no real
solution can be achicved and the agriculturat
sector will continue to be neglected and the
entire process of co-operative financing of
agriculture will come to naught. Therefore,
it is essential that these co-operative societies
arc managed in such a manner that these
overdues do not accumulate and there is
proper utilisation of the funds. In this ficld
the Reserve Bank of India can play a very
vital role.
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[Shr1 Somnath Chatterjee])

Whatever be the power given under this
Bill to the Registrar for inspection and aundit,
in practice we have found that the Registrar
becomnes amenable to the influernce of the
party in power. Uptill now, the Reserve
Bank has been trying to play a sort of an
independent role in the matter and generally
ats directions have bren for the benefit of
these mstitutions. But the Reserve Bank only
gives instructions or directions to the State
Co-operative Bank At the Central Bank
level or at the primary level, the role of the
Reserve Bank 1s only 1n the nature of an
advisory capacity ~ We should recommend
and I am sure, the Governiuent will seriously
consider this matter, whethex the powers of
auditing and 1nspection should be allowed to
rest in the hands of the Reserve Bank more
than in the hands of the Registrar Our ex-
Jperience 1n the past in other centres has not
been very happy. So far as the agnicultural
sector 18 concerned, we feel that the role of
the Rescrve Bank should be to see that
proper and greater mobilisation of resources s
dune  So far as the advances in  the agricul-
tural sector are concerned, 1 feel that these
covperative societies  should be utilised to
distribute fertilisers and agricultural machinery
and implements, for opening up agro-service
centres and  supplying consumer materials
In the village areas, it 1s very 1mportant that
Government should set up cooperative godowns
snd cold storages What happens 13 this
Somne of these cold storages and other arrange-
ments are being mus-utilised by mahajans and
other traders for the purpose of taking «ontrol
of the produce, by advanaing loans etc to the
cultivators. Thev also try to mampulate the
pricc theieafter

{herefore, if there are culd storages n
the cooperative sector, this kind of manmipula-
tion 1n prices can be avoided and consider-
ahle benefit will be derived by the cultivators.
The weaker scctions of our people will be
able to derive the greatest benefit

So far as the urban areas are concerned,
we need not have super-bazars with top
heavy admunistration, but we may have
diversified shops m large numbers. By this
wav we can have the necessary economy
effected in this and at the same time we can
avoid the top-heavy administration.

Sir, we do want mere show-pieces, if I
may sy so, but properly managed and con-
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trolled cooperative socicties, even if they are
sct up on a modest scale.

The cvoperative housing socicties can do
a lot in mecung the housing shortage. We
<an have housing socicties rendering good
service as we have m some of our urban
arcas ; we have to set up such societies in
our small towns and in the countryside so that
larger sections of our people could take the
benefit.

Another thing that I would like to stress
for the attention of the hon. Minuster 1s this.
We should give proper publicity to make the
common people aware of the benefits of co-
oprration They should be prope:ly educated.
Whether 1t is in respect of the field of housing
or the consumer ficld, the Government should
take up the publicity work and nnt merely
leave it to the cooperative societies themselves,
because, a3 you know, then resources are
meagre and their finances are not adequate,

So, 1t 18 essential that proper attention 1s
pud to publicity as well, to educarte them
and make them aware  of benefits of coopera-
tion 1n general

If I have to deal with the several provi-
sions of the Bill, 1t will take time T would
draw the Munister’s attention to Clause 6 It
says .

““No member other than the Central
Government or 4 cooperative sucicty shall
hold more than such portion of the share-
capital of a cooperative socicty, subject
to a maximum of one-fifth, as may be
prescribed or have or claim any interest
in the shares of such society exceeding
ten thousand rupees, whichever is less.”

That apphes to one individual. But, Sir,
there have been cases, as in Clause 5 with
regard to family members, that is, members of
the same family, forming cooperative socicties,
I feel that equal restriction or sumilar restric-
tion could be put on all the share-holders of
the cooperative societies. The total ceiling
should be made applicable, not only to onc
person, but also to members of his family.
Therefore, the benefit which is sought to be
derived from the provisions of clause 5 are
being whittled down by thmse of clause 6, in
the absence of a ceilng being made applica~
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ble to the particular person and the members
of his family as well. T would request the
hon. Minister to take this into consideration.

Then, the proviso to clausc 28 (1) says
that where the byc-laws of a co-operative
society provide for the constitution of a smaller
body comsisting of delegates of mernbers of the
socicty, then the management may be left to
the delegates. This, 1 submit, is a provisiou
which is Jikely to be misused, especially in the
context of the provisions of clause 31 (5)
which provide a restriction to the number of
committees of which a person can be a meme-
ber. We do not know who the delegates will
be and why the management should be left
in the hands of a smaller body of persons
rather than to a larger body and why it should
not be left to the members as is the provision
under clause 28 (1). The proviso can really
cause mischief in the proper functioning of
the co-operative society.

Then, 1 would come to clause 32, It has
been our  experience that the provision con-
tained in this clause, namely of notice being
given befure supersession has been misutiliscd
for the purpose of manipulating books, records
and accounts In appropriate cases, power
should be given to the registrar, or I would
prefer, to the Reserve Bank, to take control
of the society, even without notice, if a pro-
per case is made out, in order to avoid mani-
pulation of accounts and records.

I had occasion in my professional capacity
to deal with some of these things, and I have
scen how taking advantage of the period of
notice, the managements of these co-opcrative
socicties have tried to manipulate book of
accounts and records and have tried to avaid
the impending supersession by all sorts of
jugglery of accounts and manipulation.
Although as a lawyer, I do not like any super-
session  order being made without notice, yet
the cancer of mismanagement has gone so
deep in the co-operative ficld that it may be
essential for proper control of the funds of the
co-operative socicty that the supersession order
should be made effective in appropriate cases
even without notice.

Finally, I wish to make one submission
with regard to the constitution of the tribunal
which is to be constituted under clausc 78.
It has not been laid down in that clause who
would constitute or compose the tribunal to

CHAITRA 21, 1894 (SAKA)

Cooperative Socicties Bill 198

be set up. I welcome the tribunal because it
would be an appeliate authority different from
the ordinary departmental appellate authority.
But since the composition has not heen laid
down in the clause. I would request the hon.
Minister to take persons experienced in
judicial natters or persons well-versed in
legal matters to constitute the tribunal,

Subject to these observation, we welcome
this measure in the hope that it will be pro-
perly implemented for the real henefit of the
weaker scctions of the people.
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ot yogw ®FAE 0 @R S
AW AT wr N @ A qg aFxdAI®
sarg w0 78 N o 5 g fam N
T ag ¥ qAmar arar fa a fad faes
¥ oy sfer gl ®Rew F for W@
URIRYE AT | gt wew Wt T
frer &1 &FA d9w FEf ¥Ew 1 g
wraradrer ¥ fads srw @R FT g dur
aff m geT ], dgA AFARRE ar At
Tga Guy T AT § | WY I§E @
g A1 ft fr ¥ goifawa & 7«1
st garg oy, o g & gwrd
gfsers vl #AT §, IO @ A}
wrarfea sozdfer &% qard o
gxdt ot |+ & argar g oo d ant
¥ fer q ate w3

aTst ®eEw ¥ Fegidfesy ¥ A
grer 2, gaaT A i afi 21 F fo
®z ¥ Al g, 9gt 9T wemefesy #
T fradAsiee §, oreeaRee 8, 99
&g AW 9H I go &, @iy agr w
qTETT FF TG FT O | gH TG AR
fr st e 9v @ faar s @@
fawetr & oY @2 wawHe W1 9 &, @l
ar gfsqs fegomefaser WY adf & fos
foregre, &, fomwy avdy sqarfvdsr 3 &
w§ &, a7 @ WG AT | gAfAw A A
3 fr ong Fwmadfeew svevfE # A
FATH WY TAFT EeiasrT 73

argl TW wreTfea gade w1 GO
T ey § agf @ ag W @ w=fed
fr ot Frerafer @a@ds qarg AT’
& ot aoere & dar AT §, SAET FW
fro T ¥ wa @reg) foeclr & aee
qga AR FETRfEy @ E, gL AW
g, 7o oo &, 2 Ywmr Wiy f
¥ g7 w1 w &, mfRefew faow ®
g TreelY § ar S A §ogrr et
& foril grardy featfemy ot &) e
T dute W gt Ay 6w
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¥ A fedeny oy ofsss ¥ femmoe
adf & | gA <ol o ey qwe € A A
fr Qi AN o g faad gy i
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3T AT T A(SIT FY IE &9 W
& &Y 7% g9 9 faa < ards F40
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=, F@T & fAg AT @, A 5ol
weAT ARy § aamar, agwrd afafadt &
araor § 1§ YaT T ad) v A e
EFAAT A W g & & wawr @ra
FETE | TF T & fog & 5y St =t
aaré Fr wRar g 6 ey aw faad ot
wrmatfes ¥ a¥ § 9 79 feewge
¥yl A0 ¥ §F B A4 I7 A FIA
Frafam i ad 1 & aw af w=a
fr mir fehaga a8 gare g =nfze
a1 &g quTL g A § AfFT FG A qE
gaeT frgr mar ¥ ¥W wW-A
sraeTy @& o}, § g% faea & smv
T S AfeT A g9 TRy AifE
FrarRfer I ¥ faeme &, S Frsrg-
feq A wraAT & fawre § I Hra9-
Ueq dromadr & e AT T AW &
STy T ar § e ¥ wveredfea
e Er fame 7§ AW UF &gq
g sTaeTT & AR s fag & awwre
*Y FeTEAT FAT § | W g ¥ dygee-
wreza AT, o ed & fag o gad
srayT va aar § gt ser wfaffee
fear aT &1 ®fFT & @0 Y @w
fard Peaifer dEwET & FT F
@t fr oF sl Y oF  WEEd §F Ty
wqr, frer v we fowr g v
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HATATT I FAAT g 47 Iuh forg oft
IR @ AT T i §
afas ag A= & a1 el & o
iRz 9T ) WM @ TR ¥
ore 4 faw & g Ao g § foraa
& eara Far g |

afF e g1 a9 § o A FgAT
Hrgar § + Fremafer § ey § oot
T Ao ff, faw gw e w o
g e ar, s ¥ @@ AT qEw
Fremadfes & fag Ot gard WEAAT @
4 qg WTEAT S AN g€ AT e &
gAY T FEmfes yawe W afaw
feamaT e AT AMT AT | BW TR
fr g wial =1 fasm wemrfer &
ATHT g 1 AT v 4 R ey ¥
9 THIC FT OF 718 &, O Framadfer
FETEE §Y 9 IW wig ¥ @R A &
fou, gq Sy W gy At ¥ fau anfaw
fagm & ot g% & qT SyAew
FUY | 98 GEUT IART WU 2, ST Gre-
g FraFTT &Y 91 fF §wex @l ag
Ty g% fg A @ dwT aid
X TR T T A ghawd X, w=h
TETT ¥ FART o w7 gAawd swE
FX 1 Ik ufafewrr a9 wEQQl 9@
ar ag @ f5 frama fafesdta ora o
wmaEE a1 AT gAfan gwd T 7
wiw @ f5 G segw Y W/
gfem g ifew | TEW AT AR wfer
we few w1 ggw awr Nfear §F qwar
Fremgifed w1 afx zw o Wreme-
e JwzT w1 o1d, AT T AG W
AT I1E @ 399 fFaml Y oF age
T foelis fosr vt § 1 90g oy oy
feafa 7 31 ot frad o w7 a7
%A FT g oRy § dfew g
T e o} gurdr maAde 9w
Ry AF Al o & 5 gw wemifs
Yre< & fodro fawr v oF gfre ar
g1 g7 uF @ Fnmfer dwmd,
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agt 9 qaT § 7 fo oF qrafew g oo sefer spade o3 fawe @R €

foad wfcy ¥ o dr & ¥ I F1EA-
1A ® fa it o e A araggFan
&, AT S v F for, ¥y wF
¥ fom, oftr dza A & fAg am gwee
POy 9T oY & fAu—gg aFT & §R
TYA ITHT I Frafer @raradr F
qTeT I9ew frg am aF & feT zw
framl & e ST ST 1 7AW AFIL
¥ g7 9o w qwT ¥ afgn fawre
¥ or #9 Arg gra &1 ¥ Araa w40
ot ¥ frdgar & & ¥ T oSrr oY
oA €1 giAifs AW ¥ AR grage
A8 g G, AT FT FT AT ATHT §
9% gu v A1F 99 F7 gFY swiag
¥ qUAAT § 99 IF W TR HAWTA
d 7 @, gr wwd F feawr B
q9 I FW T a5 Fg A N A
TG &1 oy gA REA § 5 Hramafes
¥ o srer-sree srawTT @ &)

RO F T F gard W gL
WTATT FT LRI § ITHT TG o500 A9H
FT 91 firgr war a1 1 Igwr wrafed
fafaey ¥ oy, v ¥ famn, g+
amgy ¥ 5 wsyad &1 AewAfaa srga
qv 9 fad A Sregae 1 9 O @&
fast | wra At & v & ferg ga
IgEY @1 97 | AfET qrw g9 feaf
wr § ? ag faspa gree ufade a9
Tu g ¥ way ¥d fagra ag & fw
gAR GXFIT ¥ atrfead a9 Fodfesa =t
AT A fAAA-(FY el H AL
s ¥ frgIg @y & @ fAaq
ot geT grare § IAd gride anfegad
wag §1 1500, R gL T
gL 9T anfrgd ®Y I wEr war §
ANy IAT o Agr A X 1 F qay
frdgT wem fF sadfr e N
afE 19 gaqrar wgy & ar agh a%

G o feoger oy w3 g afe

afg g 7 faa s T A FW FEAT
ArEy & I 9T A famw @R g Al
afz 37 97 T Faedardr oAy Sy §
A 3T TRET F I F WfEAT w]
9 g s A faepw @
DfAT | 17 FATE FFA ¥ A FIT ATATL
& TET UL THF FUT & ATH-YT9 AT § |
i fra arm 1 wWrer &7 &g 9
N gy gedt et &1 gIT qn
# fodft oY N g@ETOr 4y ¥ arAY
ag daafgd g g faadr 1 g
IFTT T Y 961 QAT Hadar § g
F=e ®raA 97 faedy & Sfew 39% g
Wrearzr 3 ag o oger & 33 A
{sae Ay gAT A ART E AT X
AT w6 9T TgT 7qAT AH FAT
g a7 A1 AT Heed A M wraq
qgaTT & YT 7 Fogad F & A
FIAET GEATT F 1 Y 9L A FE{T
arfead = @ ¢ € g YT AW
FATL FIC BV ATEATE T F AT I4T AT
a1 & 1 gafre ¥ fadeqa 2 v g qual
#1 3F FIAT FIET AT FrMafza AT
#1 wrerafeg ferf & samar =l

Zdt wFTC ¥ wrarafen dwT ¥ w§
g fad § Afea 3491 A= w@q
gy uelafasdzd A 2 &1 ¥ Ay
fr¥za s wrgan § fr fomd wredde
& arax 17 § 9a% fag wadde wgr
9T AAT ATLAY 7 A § 1 FaR wie-
AT #r gReT s ¥ fag § a@h W@
ATTFT ATERYT flAT wifge FfeT qifaddr
w4t &Y, frg stwTT #1 g frar Al
foq ez ¥ A 1A 1 wifgw 1 fow
AHIT § s a2, wgi ¥ w7 Wiy and,
fog R A fal - a1 Fra FaA9-
Uea gravadr o & feg & o wrae-
UWea Jez A T OFaT T | PEAAT
N war ¥ fag oty wgh 97 qefafidex
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wask § oY Fr Baw wreRT W
e o Wiea W Bt oY @A
Treq W AT g R g, W
fer & of e & o WX W Smr-
e Wravet Ay & & & wA A
Y §, <Formre wr wmAy Al wwel §,
% fgaw & yava Aft s § o wy
a¢ gafafaedze srgw v faar smam—
9g% of AT ¥ g AR @ ¥ Ay
o 1w aF agr %9 ¥4 F anod
fades wear agar 7 oF WY WA
Ut 7Y & 5 wgr vz uF are gefife-
FErage A A A W@ Y g A
Bfaw # 1 qg 17T & TA A FT2A A
e ) Fv wAF U Awr 97
agy F1 arr fasr @0 gmPw afx
oY fraY draredr w1 Arwve Hv ¥
TR T FL q IR W v femr oan
A7 N 7 F o QET A F
faar sy A7 Sy A7 AT & g W
1 F7Y § IAHT IN4T AAoyRT & frav
ar | & fa¥aw wem fr gefafrger
ary gaTw B faega gz P wnd
faredY it g § w9 F@r 97 wefafaedew
&1 7 @ 1T gfz fedt Qv & vAAT Y
g8 §1 6 AEA F AT T VH |

sfY w47 7 gAY aEr agT
deqrd & A Weafer 39 Fo owE
war fr gl =o ¥ faar M @@ &
agell F7 qarw gIAY & @A wfear
g vy § A o0 AP & warT W
AFT T WAz ¥ A0 v Far Avar
AN TUF AR A qTA W HIT AF I
dor % wefifigded 35 wd § af
st FAewrg e wer AR & A
dargd A wff T AR §Y W 2
wiife wre Sead) s & wf, Ao
Afwsr g s af & fee wefufeder wt
gt & gemn e

#x FE G dmoadl § W AR
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gy oo wgEr § 1 it
¥ fedw W ged wAwT g® qear
wifge e -G Frard & o Rl
T E @ g N g &
BET ARy §wE W wrr gda
Prgr oy wnfgg s W WY e wpiy
&5 g1 e dem ¥ fawer @
anie &Y, e g frat & wer ¥
H1 § A7 urt frg wFIX & v v
 ? faadlt sefie &% 999 ¥ ¥ gawy
T g W ¥ gafew Al s
21 wafye oo w3 SR A omgry ¥
fam, foardy s wromaifer ge¥ §
ITR! BT W W W gAEdr gAY
wtfew | *

4

8 oF A & araey ¥ & i
fiAga s g | TER W ¥
23 (1) & A% R e e fewr
§ F0E F g | ywa § e SR
AT 1z § IAN UF yrEAY 7% gz Aqv
ot wgr 97 g TERAE TAAr -
greeT & awr 23 (6Y) & sy, faad oy
9% TIfaeT B IAF qomr T 91 g
AT TAANT IR AT By qad 3,
FavEeET g AvAr § afra & ) avwar
fe fow o F1 A9 w5, Py W aes
aifady £ Swey ge g AifeT #v
15e faar aur &

g aig ¥ ag WY g% gy ey
& §, ¥T gged W RN b Al
5T & @ w7 g ) AfET gaR @
ara aw S srow gefafaezy W@ wr
wfaory a1 & 3w 9T ary Ofefey
sifay | us =F ¥ sfw  gEwY frd) Y
g ¥ A T AR, T YRR
ARt W W e W Qg @
wel & arg § ww fae w7 e woar
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*SHRI J. M. GOWDER (Nilgirs) :
Hon, Mr. Deputy Speaker, ox behalf of my
Purty, the Dravida Mumtetre Kazhagam, I
would Hke 10 express my views on The Dothi
Clo-operative Societies BiH, 1672, This Bill
Fesks to replace the Bombay Co-operative
Societies Act which was passed in 1925,

8ir, 1 peed not stress the point that the
co-operative laws should be so amended as to
be in ocomsonance with the requirements of
modern times and to be in a position to meet
the needs of the farmers now. It canmot be
denied that the cooperative movement is
primarily meant for the welfare of farmers
and pemsants in rural areas. Bir, no other
banking imstitution and vot even the branches
of nationslised banks will be able to render
as much asistance to the people in rural
sreas as the co-operative banks help them.
The farmers are having faith in the coopera-
tive institutions and n fact they eptirely
depend upon them for their very survival,
Here and there, these might be lapses, even
unpardonable lapses, in the cooperative sector.
There also might be some deficiencies and
draw-backs in the working of the cooperative
imstitutions, Our aim should be to remove the
bottlenecks in the working of these cooperative
institutions and also to plug the Joopholes
wherever they are. We should endeavour to
eradicate the drawbacks and deficiencies in
thepe institutions. [ am strongly of the view
that it is net proper on our part to condemn
the whole cooperative movement just because
in its working we notice some irregularities.
Before we take this approach, we should also
ponder over the guestion whether the co-
operative institutions serving the entire rural
area in our country can be substituted by
any other organisation, which will be in a
position to meet all the requirements of
farmets like credit facilitics, improved variety
of sceds, fertilizers sic, as the cooperative
movement does now. I would say that it is
not pomsible and also not fessible to replace
the cooperative movement by any other
otganisation. In fact, we should energisc
further the co-operative movement so that jt
catert to the utmont the requiroments of the
farmers,

To give an illustration of the deficiency in
the working of the vowoperafive banks, I
wolld refer to the position obtiining now.
When the farmess, who have taken loans
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from & towperative bunk, want @ ey
such loxns by pledging thell jewels becmpie -of
unforeseen harvest failure, fhicy comne serou
this bowleneck. The Resorve Bank fias imtierd
a directive that the Toans o jewes xhould
not exceed 5% of the depotit of & co-operative
bank. What will the farmiers do? Should
they go to some other bunk for pledging the
jewels and repay the loan from the coopera~
tive bank by taking mouey from some ather
bank ? Is it also pomible for them to obrain
such loans on the jewels from other commer.
cial banks ? You cannot dispute the fact that
the farmers arc also keen to see that their
co-operative banks function profitably and
that is why they wint to repay the loan even
by pledging the jewels when the harvest
fails them. This kind of restriction of 5% of
the deposits on the loan to be given agninst
jewels is a damper to the farmers and also to
the co-operative banks in rural arexs. I would
appeal to the hon. Minister that he should
take this point with the Reserve Bank and
see that this restriction is revoked.

Day in and day out the Government of
India announce that more branches of nation-
alised banks should be opened in rural arcas
to serve the rural people  On the other hand,
there is this unhealthy restricion of Reserve
Bank, which is impeding in the profitable
working of co-operative Banks in rural areas.
When the Central Cooperative Bank opens
10 or 20 branches in rural arcas, they find it
difficult to pay malarics to the employees
because the rural branches are incurring losses
on account of such restrictions. Unless this
kind of restriction of 5% is lifted, these rural
branches will not be able to work in a profitable
manner, If we want our co-operative banking
institutions to grow and to be of greater
service to the rural povple, I would request
the hon. Minister that he should do the
needful for lifting this Jimit of 5% for giving
loans on the jewels,

Sir, the State Cooperative Bank gives loan
to the Central Bank, which in retuin extends
thie loan facility to the copperative

#oes to the of
loans given by the St Government. You
will appreciste that it should be the other
way about. If the co-opesative hanks are €0

e Tho orlgioal spevch was debivered in Twmil,
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" stervive wish slendey finanoial rosasprces,
the ik on iin wmeiy of suciety
uader diquidstion should be towsrds the
ol¢uiing of dues tathe coaporative bank. The
provént. method of firss peioticy of the saeets of
s soticty usndor liquidation for the Seate
Covernment ducs should be changed and the
covaperative bank dues should be given the

m in the asscts of the society under

Sir, we havo established marketing com-
Taittoes for the sale of agricultural commodi-
tics polely guided by the motive that the
farmern should get fair prict for the commodi-
ties produced by them. But we are parmitting
Government agencles like the Siate Trading
Corporation, the Food Corporation ek., to
interfere in the working of marketing agricul-
tural commoditia. I would request the hon.
Minuster to ensure that the marketing com-
mittees are allowed to play their vital and
due role in the marketing of agricultural
commoditics and 1n consequence the farmers
are enabled to get fair price for their produce.

The hon. Member who preceded me
referred to the fact that the Regustrars have
got all the powers i the hands He wanted
to curtail these powers of the Registrars. At
the State level, the Registrar 13 the top
exccutive charged with the responsibility of
running suceessfully and profitably the co-
operative institutions, He should in fauness
ba allowed to function cffectively. What 1s
the harm in his having all the powers ? If
the existing deficiencies in the co.operative
sscior are to be removed, then the Registrar
should have all the powers vested in him.

In conclusion, { would appeal to all the
Mombers not to condemn the co-operative
movemsent a8 3 whole just because there
are  some deficiencies and  irregularitios
heve and there. If we want to achieve the
ohjective of rural welfare throughout the
ooyntry, I would suggest that greater in-
centives and amistance should be given by
the Govertaent ta ch-operative movement, as
that is the npurest one to help the crores of
farmers in cur vountry,

With these words, I whole bheartedly
weloome this Bill

¢ SHRI K. SURYANARAYANA (Elury) :
Bir, Dapusy Speakes, Bir, 1 have botn clostly
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amoriated with rhe cooparative movensent for
the Lt 30-40 yearw. ThE opinidn of public b
a0t very gaod towards Goopevative movemisnt
a8 we wxpest it to be. Only thick-skizmed
people can survive in the cooperative socisties
or in the cooperative movement. {Iniwrsp-
tion.) Even theugh it is a recognised policy of
the Government, all the Opposition parties
and even our party arc taking adventage of
group politics in the coopnratives, That i
why the people are not satisfied and cooperiie
tives are not weicomed by the people betwase
there aie defocts in the Act itself, because
there are defects in the management aad

- because there are group politics in i,

Now, to avold all these things, year after
yeéar, in several States, they are teying to have
these Acts passed. But when the guestion of
tmplementation comes, they are not so much
interested in it. They are not .0 much eager
to rectify these things and put them on right
Iines. There are several defects in the Act
itself.

1 remember our late Prime Minister
Pandit Nehru once said that he could not get
a society registered for two years when he
was in U. P. We should see that cooperative
societies function in a proper way, All the
State Governments are trying to have Acts
but they are not being implemented. In
several Conferences, many important suggestions
are made in the field of cooperatives. But the
States are not able to come forward to
implement the resolutions passed by such
Conferences and even agreed to by the
concerned Mindsters.

In this Delbi Cooperative Societies Bill,
they have provided that the office bearers who
are elected should not continue for more
than 2 terms. That 13 a good objective, It
should be implemented. The Governaent of
India should direct all the State Governments
to introduce this clause in theic Adts also, So
far as 1 ktow, somc States have passed the
Bills but they are not going to get the
Gavernars® consent to get the Bills passed wmito
Acts.

So faras Andbra Pradesh is <oncerned,
they have pasted it and they are trying to
implement 1t. T-want 1o bting out one or
twa defects here, (Muteruptions). We cannot
remove Al the defocts at oune time. We are
trying to implement it in o sincive way o _
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|, implemeat it 'in the, intemt of the pub’hc, >

speciafly in’ the interést of ‘somll farmers,
© mmnl} axtisans, poor landles people and
* others.  In my State, there are so many....

Bﬂl Tlm Bm shmﬂd be

,smﬂ KN TIWARY (Bctt;a)

g w8

When

- b, 58y, whetber it will be apphcabkc to all
o 'Summtonelh; alonc

BRI SH'RI K SURYANARAYANA Whllc
1 wclwmethc Bill, I want to make a' sugges-
+. gipti -that . !he Goveroment: of India- should

.- direct” other ‘State -  Governments also to have
“'this kind of & Bill. The Gowmment of India

' -hu get now full conirol over other States also.

= 'ﬁacy should direct the State Governments to -

“hawe @ Bill like this In the interest of small
: f;rmus,amll artisats, pour landlm pcoplc
’ and suc!: other: pcople a)so .

g s l‘hm -rcw many defects in it

. There ~are’ certain - officers 'appomted by the

. ‘Government,” Whenever there is a fault found -
", ju the Direetor orsomeomccr. t,hcy will say
they” will " fake" action. ' But ntsthmg .

'lnppcm. Thee IAS ‘or  ICS officers arc

; -takmg proper aétion. And they are riot - going

*to institte ‘any inquiry against ahyafﬁccrs B}

,:hgcauue all thﬂ! oﬂicen, from to_p to: bottdm,

are mwdatgd ‘with one anathar urles thm'.’-_[' '_ﬂ' ﬁ’ﬁi’ﬂ

ﬂ&m%gﬂaﬁ g2 8 Pm s dgw

M’RIL )0. %ﬂ'l

SHRI'K, | SURYANARAYANA Yoy

v l-be-‘.l hon. Mmlstcr replies to the debate, let -

: 1 would
: hke e give ‘onc mmph:. There are-heavy -
""" Josses in the Super Bazar. Where is the fault?

ted by the Government, They are not

SGIVH Haﬁme But ihev are ot Iﬂe W
* colitet money. " But Government is préssing for ..
. Beence'- for. them. It is not 'thst all IAS.

officee are like this. Some- officers tn @y

./ Staté have helped the Sociaty to collest the -
.- capital, but some others sit just st e tablc

and . do not collect the money at all. "Fhey

" mmist. ‘create confideace in ‘the people. That i
- ‘why, the idea of cooperative movement - ix l_
" wonderful thing ; it is & Yery, nice thing, My : -
~hon.” friend, Mr. Bosu's Party and our; Pmy

: bchcvc mthst, bccamc it helps smnll
: »md agru:uleumu But the defe
. plementation, 1t i

nhouid be . mple ted
correctly, Our. friends, on. the oppoasition side’

. also, are worried about maplcmcnutmn of ﬂw

Act ; otherwise, there will bcnooppounun,:-.

. to :hu legislmon on cooperative movement..

I fully support this Bill and T fcqu‘ut‘
once again that Government of India stiould

. 'insist al} the State Governments also to follow
_ the lines given in this Belhn
: ‘Socncues Blli.
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WO 7 Y arw qget wed §, s ad
ot g org & ) ol e & i o oot
¥, o oAt § wg aqt er fewa
nay § ot @ gy aw g § T O
ggair A T s Y Afw &
a8 ff wear wwwr g fF oegerd
et srogly A Y1 AT Ud sO R
AT FoEy §, SUFT I AGT I,
owd NG N wraww §, 97 qgT T
& o ww e wr swErr o gAv
rfed, swave g ey | A TEwrd
wfufrat sofe ot § § % aor & = &7,
% it WY & oF a8 §r avd §

fireett &1 w=f 7@ gu aei wEE
ot gewelt ¥ gt i agh ff wf waw
WY o) e e of § fak o
A IvT aF ® = gafy v Fate
8 gu 1 gE ave Q@ W arangfeat
gt wrar g T &7 gORT
frgw g1, &Y wEr S wEfe g
#E™ ¥ fagar ¥ fwifo §, 78 emmare
q: ®. WX 506 857 439 qF $IW FQAT
W@ A AY g A w4
179 § fr strr sy § agerfom ¥ wfa
FRTHAT § | §H T 9T G ALY A
AT oAd w41 faser wy oo & )
foeelt & oY o 0 Tk & g
et & w7 ¥ o oofr g€ 0w A
ey A 9y ¥ v o A ey I
ogaTr @ AT AW FW IARr /AU 9%
e foay & ote wne Al frar y o
#} off foay § A wed wrorear ¥ 7
sroey feelt Wi o gl € o
gfirfaat Yt § ar o ¥ winflrai §
ot yodr W2 oy afufrat o gf & o
¥ Tradficlot Ydr § o vod § aren
‘erde § ot ST el gl o gy ar
g W Araerwar Al §, ag & oewr
werf

b egtd aegefon arded ¥ aw

Bl
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o, doevd dwor ¥ wm W@, womre
st wfifa ¥ ae-Foboalt o
&t & 1 xu feafiy § & aamar g e ool
¥ wlf O i qem § o W i
TFATH FEAT AN § 1

o1 wirew ¥ fwr e Y Poird
afre gy Pt & 1968 & geirew
w1 fas fear & 1+ T weivem & Fiod
F oo 154, donme 19 W amgraar § o

“The most recent review of the  Jubject

was doge by the All-India Rural Cresfit

Review Committee which summed ap its

observations on the performiance of the
primary credit sociéties as follows :

(aj The proportion of co-bperative
credit to the total borrowings of
the ciltivators appears to  have
continued to be small in shasluge
standards in most parts ef the
country ;

AW Ay vgr AT

“{d) A large numbet of primary societies
are not potentially viable and wmust
be regarded a: inadequate and

unsatisfactory agencies for dispems-
ing production-oriented credit ; *

fritd & J37 155 AT 156 77 o fqemf
fisr ar &, % 1% qar wwar g e
Friy &1 wEdt @% & asmw avefr
gerrl afafry & I YT IR AR
Y a1 AERTET WAy g, WY frara
¥ won W abfi-wdw s s woh §
oY mry faser afee, ag oo wY e
Wi WA s ag wEr s fe
feedy & oY querd afufear §, gad
ATEt ouey §, IA%T 50 FOF Wy W
Hrkw & o JWE A wgwiatr W
aga fawmc gorr B, ¥few ¥ wgwrd
gfafgt S g ¥ aff ww oy § ax
THY STET o g vy Al g v g o

s Yeafyy oz & T sgertr wfnfiedy
¥ oo sprvedl & sware o ey



[d z->
[oro mntrarcrrn wvie
worr e § fe anpr ape sfierat o
womr gt vl , wwiek vuw dF &
wfgsrd aft § 1 xo% of¥foy =g
dar oy § f7 wgerdy. ghafid? ¥ o
farwrdy qrert frers da gidwary sy
ek § fr oar dar fear &, o wfee
wee & oie qoar whifr ¥ qrg § ) 99
foefr 7 e fowdft §, wfer o ¥ aeg
wret ¥ ¥ ogt aw e W T
§, wolt wgn ward fiee agt qragErd
wftefirdt & anfigw foufy wur § e due
giews ®Y arst & w9 § fwgay waar fear
war § s w8 faar war @, & et
& fer a1 o afufedt ¥aR R
®¢ whTC ¥ AT M weqrdw wwd
arl § 1 foeel) %t mw agerdy afufr
¥ guedt 7 woltw AT 78 ghrera A
wiw W ¥ AT IAF  wrdar o N
frdee w¢ frar oy § 1 Ay GIRIT 99
sgerly afafl 97 v arfasg W
T AT TERIE AT W §
afx qft feqfr ofY, & 2@ ¥ agwmifan
spraa ¥ wf ary A g

aw & gu faday o gy srouy €
AT AT FT SO FIFTEA  FTAT TEAT
£ 1 Wy 20 (2) & ITCEANA W A
srgs afaer &Y ¥ § 1 & AW
fis gawr T SR O gfamc | A
araggrar g a

Wt 23 X wgr wwr § “agerd
RaEd F A7 qEET F G H
wwet § uF 9w W e wfgwre g
TEg-(%) AT AT E 0w ¥
weyw o fydfa ar frlar ag ¥ e
stwere g 1+ % gvway g e swoaites
ey & agure Gl @ W o 3
w1 fenry off S wfe® + qrane w7
drem wifes W us Ay T wr wfiene

W

AFREL 10, 178 OwpwaivSohis B9 2

Qark | xefat wezg N vy
vy W o afiewre S i «

SHRI ANNASAHIER P, SHINDB : The
Chairmian i8 from amtiag the members, The
casting vote is to be exercieed by the Chair
man and he is the of the
socicty. He iy one of the Members of the
Society.

o ol wreraw gtdn : w32
(1) % wgr aar & Tn ufy dwegre &
g # ¥ agerd afnfr a9y puff wr
X X § woa safawy s § o
ey (wAtde) woar § o dEmIe
sifea e oq afale # o wT adar
Iy’ ey wYr IATAE § | XAF wyeaq
daegry fody @ gfafe & o Fwg
aeat § fr 9% 997 SO ®T qrA7 FA
¥ ar M

aror 32 (1) (&) A wgr T § s
e frgy wfafr v a1 < & are
fedr W sufer ®t guer warAw fagw
FT giwm, +Y ag i 9y afafy &
qqeq ¥ W g 1 %W sgaenqy Wy Y ofwq

gt wgr o7 AT R o

S WU ¥ 3z off sy e
;arer w wronafe faere ¥ fadre-
AT XAT GRT T TP W FIiT, Nie
o af ¥ el o aff gvir 1 o oY
dm od o swfe aga el O 8
afe fwdt afufrwr @ frar aEv g,
@t merr gad wdwe g AR g
wiwfafir v e ot word 1 gaX, Pedw
wt Wk wew off & wafad ey
w1 xw were W ediwe arﬁrimw
Feat wrror srigy o

oy 55 (3) vt qur k i
T PR S8 i S ey
felt e & Wt ¥ oy v gr
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mtmt’ﬂman ok weey
o e o, wy el et ¥, W Wy
gern R oy g gy B afnfy wr v
S bt T aft oy 4 owd whgt
&% aff ¥, vafeg ow & wow ol frele
sreqy Y wiw off avady 1 P oW
T gk ok X Sl &
s & aifas &)

w78 (1) # sy “sv-
gt €9 wfefres gry o sk s
wew gt #t w7 & fag sfwor afsy
waqr, o fewelt ggeTd wfwenr we-
wraar " gad g oY wEr wn ¥ e
sfawer &1 957 W\ won, ¥feR g
a# vy war § 9w afweor o
wEy T BN, S9EY AT Oy g,
79 grew fraifas % @1 s,
wifg |

sk K ag wg g g v
fadgr ¥ wga-dy evfray 1 ag fasas
et oY wTaT v § fie g® weer wgg
¥ FumH FWE ST HRET oY e
EOT & 1 srvey AT, AAT TEHT OF qAX
wfifs & ged w7 far oman 1« sl g
¥ 1968 ¥ wgwfar afal & wiew
#C dfenr wher &Y foivd 51 gamen
fear &+ W @ v mgUf ¥ fawic
el §1 a7 ¥ fadger B feesw 3 Y
wia 1 el e qEd ow O R
wT e &Y wra, oY & 1 Ry
ary wawy gue gfafy & ggd fear o,
@t @ fadae f gt o g3 fear ay

" qear qr W ol WY spefon ¥ afes
& wfas iy ey W &% W Stw
¥ gffy 3 gy wYH WIET WO PRIV

W gueTfoar wriper @ wit §
qF wg AT ¥ A o amemen k)
ol ay avw g, wi ag o wrde
o g ol by feowgy wer g
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aw e weliee e were e
wrlr wpee ww ayr d ) v @

TS et 7 ¥ awri |
ot vl Ty (wrar fieeht) © gt
e gy, % fewh Sty drmed

T o7 ol w0 wgAT R

e faw ¥ w31 (5) ¥ g
war & fF Qar o ot sufes fedy v
amifey gamd v mfeadgw aoff
¥7 wwwr, wig wg 9T dfdE, e
sfa¥z, Yqoiy ar el o g,
W arg AR vy, el anie
e ar o wrl, WAy ek AW
et @ YT ¥y Ao
argar § fr o sl gdee e W
rerr §, forast et & AswT O w
Aoy §, gat wyy fewwnfafsfer
wrar § 7 g auy Fead  wfermdie &
AT 1952 FIET AT AF W A @
€ oy O Qe S A
SRR & Joa< oy §, o AT giw
zvd & ¥y @ &) v faw ¥ Fafee
grea ¥ 9z qw s fr § fe o o srfig
&Y = 8%, a1 I 9 aw, Arfmrac
® T, ag e gt g & fa fee-
warfasrey ) w1 & Wk arfiey-
YT Tw Qae ww gEi far g i
o AT QX A e §, @1 W 17 few-
wrfaeree § airm | ag B fewwg 0
v T & Q% wYEEY WY ST g ey
£ 1w st giwrr ¥ N wanr g )
FHTRY & s ag oraar Har e e
wredt ®Y oy frar v G g fw-
waraftree aft war e wefieg

7od ara & ww ¥ oax oy egn
wigat § T agh 9T oo vl wifieh
HymsH oty o 18 ¥ By v
31, wwwnw (9) (7} ¥ wex Pewd
qg g war § e e avfiedgeic
fierg wrdit fewdie & ek T Y gy



Deli.
bt webrr g
oy m g § Wi ool wy Al e
wy fx ferr Mﬂt e Tw g

Ay, o e b A Y At 0@
ang TP & avar &1 o ST AT
wn & wxwamr wipg o Fgd Redr
smretfes &5 & amk § o geerd
HprQr o7 ATfeAwE 9T 9 WA O 91
gy oY fe gie are wodr & 9T gAedE
A W g @ gedE & A S
Rz W wrfire F8  ww wd ae od §®
gede af § o fore YU madlz ¥
ak e wwr orgh 1 oAy 9T
faadt mwr dag Pz MY S af
§ drg el THAEE A §
f& IR ¥ o gw SO W TE
W § & wge e qxardt #Y aw oag
ufem Rt &) TR O v ag A W
vk § fr g ww R Afew v
Az ® IR ST FEAT &) oy
frad Prelt =iw srfer dr At
WA % frg reive fe et fe-
Ne o gaT w N AEAT AT 97 GFW
fermr | Swonfead XA 7R
awr ge R ¥ far W o arfear
Y3 R ) @ gew § ) W
fis W s & gy Widedfesy §
T g w7 K awn 97 Ywlaira
it o for 9 ag ok e 7
wrer S wr Ol | oT  are R
oy o€ § <forgre W ar Az aadv W
fe ow 4 fodt ool ) quEhw
Fv gwar § 9 fsdy Ao ¥ ¥ 0
fear § fe g Nfew T Sosmredi
fih, Afewr faw v B oaw At
fear B 1 Ay Sl avEnlt A g o
2 a7 W€ witr Y Ower off grasar ¥ o
ag ar & drad ¥ far dure g B G
defmgu, @ ar Sedwew wr A
M,,@Q,Mmm Ql'm
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WY Wit §, Suer At e geede ¥R
frear 4y« fer W ol T & ww vy
& 4« sab N W wefey groie
¥ Ry war fr gy & ¥ vawed &
TFregTe avgw A & o @ ufly g
g &% grode Wy afedz molo
R g 5 owr oA @, Qwr war g
wHr Mo grer § w57 ? O
T A a1 @Y qehdas smo oy §
ag famga waa ¥ arfare wfede wed
¥ gard TveTer w1 Wi e wiR @
w Qarey v Qg frar . & s
AT g e i ® axv o Fremd-
fea rFTgmaadtd, or AW &
agelr A @ ¥ N Jore T g
T F1E TOATT FI& 9T TE 47 AT
fedit #t dar adf frer 1 fewrfaed
fenfage e sv g ANE sy
fenfae aft smar 1 X A XY X a7 g
g€ @ A Aw TTEATEd FIAT AWEA G
A wgRy ¥ fo gz wig Ao e
& fr w7 fsft qow & wew et anfe-
T ¥ ATy F v frdr W wrew A
#€ AP gyl af AaT anfgr
faelt & sz A K feow o W
sy A FETw wr AT & HPra H
s grar wft Agew A TEEr =g
g fs 51 aver g wematfey ds A
fafasds Rawrgm fatc d5 ¥ 5
ghrew Fagreanm AR g ds &
wrfenr ww owd fewiraw v § oo
i agel w3 AfFw e o e
fafeadepr & fY oar O a0 AT )
oré ¢ fafer grerede ¥ & dor fawe
wT AW ¥ ) ww w Rewrddz o wry
vadr s ¥ Y & o vak ag awey o
a5 g ol % v A S AR
v 9 o1 At W) g St A wag
%t | fermdt dvancdter Reoelt & 30 § o
fafler otorefr off S s arow |
g forfimiary % ave Toar mv g 1



T ael ¥ |19 & 59 fae w7 aada
AT |

st worrer Feg (gfrarege)
JuTsyy wgEd, 9g faw faeell & qweqE
AT § | @Y TN R ¥ Kfwor F1 9§
sk e vm v feRw fear &0
AT F TFE H U A AR AT 49T
2 gmaw ot w ey ¥ wErvTE WY
aTE & 9 § 5 agy Seare w1 A49-
Rz aga 7= a7 & foay o w@r & 1 @y
a¥ gemifes gov fasy #1 oarew
Fagy s ard af 1 gET waTedw
Nragaaef &1 7 far ST aefran y
arar T g A 1925 %1 Yww ar
AN F{qgT @Y, IR T FCH ST TERY
fe v & o ag fasr wmar war &9
& ot a1 Wy fag qurg g0

wrarifer drargdor @ ot qg FAT 4
fe wa off 92 wheew sy fagn, ar
gg w78 o Gt s Y oy 9
it gEm S g frar & ) faeelt &
wf SWTEEr § &Y A w9t & av
aoraw ¥ ford v gy ol & ford e
wedfr ¥ Ik v e aTama & ag
sy ot Ry Y 1 ag feaar daT e
aw § el wolt §, ool i B
wifiy wiife gz gho T@ed § A
va¥ F9T sarw fear oAt oed &
wEI 7g ¥ ovgy wiw fear g o I
#r e qud e w foiade

fiwt
ferr 2 o Tl & Srarifo
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graresior oY 938 dn ¥ wory ¥ fey g
oy T Wy 3y 5 @ fedey o gy
5@ w7 wuey Pear wrwr g &
frd argw B GEITEAR o W Ag
fodrar 9y g T wRd + Py aredt
wasnwm 9 MeTe & q1T 1 o 9w
oy woff F v §, Al Wrw S
wewT way &1 e oHN wgm R e
g fedw s FT @ aw dfe
Y TER T Y qEN W Suw oY
Yarefimar st o & forad fmdY st Y
IuF T wfge IR ¥ ST T Ak
ur wnat & et ag e el &
T N 9z 3iF s A & v a1
et i AT ¥ Fgrar ar W AMATEAr
FT HATT AL AN WwWawar £ x9
qrar ¥ ug vt 5 MRwm § gL vy
% ag W&1 fadwm B ag @reT Hrar-
sfea SvATEEr § ¥ FTH FT 99 | gER,
7z f& a7 saxrd Y &, a7 T
@ T 1P A § arhelt Al ot
g AT ST A AR | § Fomifo
HATEENT T A9GT 94 & A F |
STEAT AFET &Y WG g9 wpafEy Awew
1 q¥1 gy frear e § o7 gEEy
wagy w7 W gqw@ g1 w7 Wy
ot #Y T @ FAAT & A -
Sfea Awey Aogy T Wiy 1 g A
fr fra wa 97, fer eI 97 gAY
Fof firear § 1 72 O wrradfer @ar-
w©r w1 faws § e arAm Afeg
s =& Y, qf Ay qvdT 9T gAey
Fwi faar omar @ owir TR w7 oy
gur At g8z qx figr st 30 47 W
T W & R ¥Y AU s fe
ferfregien goidior Y &ot g7 Wfegdy,
e Feafer vy o soar fasar
il arfe ¥ AT g At AR
Frawe gaey fawr arfed | 7 ool
W owgn @ wadio gaR s o 8
WA F1 gear gow Povar &y
uw aft ok 2o # ¥ dr wwar o
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& o ® Peerdy gy oo g %
vy anh § T vy v O vl
#fim quiz ot @t o@fe wdk WY
o gfey ¥ @ fafeed § s
ey 7Y ag & ocde g frwar ¥ oW
wt ¥ Wy Gy RY A oew AN
ww At N o e fof froag
wWeitifer S ol T og & e
dwe g § e qwr qafal B
g fr i 38 Qo ow w gl
Nyt & fodr srefvorsy v § 1 Afe aadT
¥ g @ ared ol Y wifigm 1+ w
Srrodfra daee oy Fon § @ Al
WY wog Wfal, ot g W s
aey Wy WA, qwAr oy sywT
PRty dreHs owy g N @
wrqar, WifE Tadl fraar A
A Nt deade w@roFw e g
fil ot F o ar & fedr B
e & Py w qfw gl
¥y ¥ qg & aff & aw Rl
W RElt B W-frar aifve geie
gy it frad om s s AR Y
ariqg s g 8 e ST &
419 §G e qEET WA ¥ A arfew
gefer w avag dor s am
wrar YT WrE e ot gat ) wRfEd e
faafadr &t wY zEw-aTIRE ST
v sfigd )

A s ey @ B sy W€
g 30 fxq § dowy as0d @
wok faurs g anen Freww w%
gwa € o 4t aw AR, @b
Tt ¥ w1 A e Wakr e osnofr aw
wrardY ¥ fear & &% | e W ar
w7 A 4t semtfey dev oW
agfeat &, ag aw & wmar §)
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wifpwez wxy § Swet awdve w4t o
T, At Pt o felt o & oo
oy, & ar Al A A ey el ot
AN, aw Wi fow fagrer ¥ oo Aw
ol § 1 o e o gefee wod
fe oo g & a g seely e
FTAT, WTTATL WEY Areeet ¥ A s,
afr fee oft o9 Qev Tff orr gar )
gr sreft %o A A7 wwer wonr
orErQ w qFr ary, e feedr &
JAHT T W AW Py Rl
FY 3T Raver wAT § oY ag aroelt §
wfrted #Y g A JW—gEdr qTE
&3 | 4% a gowrT W@ wideT §, &l
T A & gfewega aY 7 aw ¥ dAr
&\ & ay g wgw § B e, foaw
fordy WYY TE & WOET Y, 98 €
IEA-ITOE AT AT | WET IER
getwed o Ad &7 s g,
AN Ot dexr R gu i,
A%y #F a1% ¢ foar avy A awTaT A
o wWife fow o A 3w
Tt A feaar 4, X AREF W o
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) ¢ I am thankful
to the hon. Members far participating in the
deliberations and I also thank the other hon,
Members who gave support to this Bill by
their presence here, I was pleasantly surprised
to find that there is considerable appreciation
af the co-operative moveraent among all
sections of the House. Members from differ-
ent parties spoke and the main point of their
speeches is that the co-cperative movement is
a very useful and important insirument
for the development af the rural economy as
well as helping the poorer sections of our
socicty. That has been the main trend of
their speeches and I appreciate their conn-
epts very much.

While making their comments, they
rightly emphasiscd the fact that co-operative
moment should be made a more useful
instrument, and that defects should be remo-
ved, for furthering the cause of the common
people. 1 appreciate that seatiment. In fact
for the first time you will find that the Gove-
roment of India has made cforts in proceed.
ing in that direction. I am not saying that
this Bill is hundred per cent without defects.
There may be defects here and there, but as 1
teld some hon, Members, we have an open
mind on this iwue, but we should be clear
28 to what should be the futuve of this moves
ment, becsuse we want that this movement
should mot be allowed to be exploited by
wested ioterests, dominated by a handful of
petsons either in the villages or elsewhere.
Fherefore, a very impovtsat principle has
botrens introduced in this Bill of democratisation
and oped tnembership.

1 um sorry that there hms been some
mispadenstending by some hon, Members in
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tegard to som: of the jemportant provisions
of this Bill. & iomagce, Mr. Sooarch
Chatéerjee asked why there is & provision ib
this Bill that & member of & saciety can be
the management of threa sopictioe. X wo
like to submi¢ that for the first time a very
important principle bas heen introduced in
this Rill though one of our colleagues critici.
sed it, 1 think it is a very important provision-—
that no offico<bearer can hold office for more
than two terms. That means a person can be an
office-brarer only for a maximum peribd of
six years. Of course, be can come again after
a lapse of three years For the first time this
has been introduced bacause we have alle
India experience and we find that some people
manage 10 see that they continue to be there
and they manage things in such a way that it
is very diffioult to remove them. The criticism
is truc that in oertsin areas vested intorcst
have come to dominate the co-operative mdve~
ment. In order to see that this defect is reme-
died or removed, we have introduced for the
first time this important provision. Instead of
welcoming  this provision; Mr. Chatterjec has
only asked why onc person should be allowed
at three places.

SHRI SOMNATH CHATTERJEE : That
is welcome, but the same restriction should
be put on this also,

15.58 hrs.

[Surx R. 1). BHANDARS in the Chair]

SHRI ANNASAHEB P, SHINDE : He is
very enlightened momber. In fact, he knows
the co-operative movement and he scems 10
be closely associated with 1. If a man is a
Member of the Managing Committes of a
Village Socicty, and that Society is again
represented on the Marketing  Society, do you
mean ta say that no Member of the Village
Society should be represcated on the Mackes
ting Society ? Village Socicties are comatitus
ent members of District Cosoperative Central
Banks. Representative of the Village Society
go on the Board of Directors of District Co-
aperative Contral Banks, thevefore, there ia
aspecific provision in the law that ont will
not be a member of & Managiog Committer
of more than on¢ society of the same type,
but there is o restriction for different tiors,
The same man can be on the Markéting
Society and the District Clacoperative Central
Baok, dépeading upon tho situstion. There «
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fore, it s very desiruble thatthe persons who

have fickd experience and who arc closely
ccted with village {ife should be represen-

téd oni the various organisations and, therefore

this prevision has been made. T hope that this

explanation will satisfy Mr. Chatterjee.

He agaln stated that there should be a
provison for supersession without notice beca-
use sometimes when Societies have to be
suspercded or taken over, they take away the
records He will see that there 1 Clause
35 (1) which reads :

“Jf the record, yegisters or the books of
accounts of & co-operative society are likely
to be tampered with or desttoyed
and the fund and property of a socicty
are likely to be misappropriated or mis-

Py appnedn

In sich circunstances, wnmediate action
can be taken without notice. There is already
a prrovasion to take carc of that contingency.

16. hrs.

Shri Ishag Sambhali made some helpful
suggestions for improwing the working of the
cooperative movement and ¥ welcome those
suggestions, In future, we will continuc to
have a dialogue with hon. members and 1f
certan  pohcy decisions have to be taken on
the basis of the experience of hon. members,
we are prepared to discuss those things with
them, We are prepared to accept any sugges-
tion which will help to democratise the co-
operative movement, to make it more effective
far promoting the ¢ause of the weaker sections.
“There should not be any doubt about that in
his mind. He said, in some cooperative socie«
ties, for 20 years, there arc no audits, We are
taking up this point about delav in aucht with
the btate Governments and also with the
Deltii Administeation. If  the post moriem is
done after a number of years, it docs not
srrve any useful purpese. Quick audit is very
important, So, we shall take the nccemary
steps 10 see that audits are compleated as carly

as possible,

1 am gisd Bhri Shiv Nath Singh welcomed
e vestrictions. He bas in atvance replied to
the other hon mexaber.

tion about
We will

Shri Cowder made a
pigtions put by the Rexerve
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examine it, 1 am glad that though he ber
longs 1o the DMK, he have been given some
useful  euggestions about the cooperative
movement.

SHRI C. T, DHANDAPAN! (Dhars.
puram) : DMK wembers also give uschul
suggestions.

SHRI ANNASAHEB P. SHINDE : Only
sometimes.

SHR1 C. T. DHANDAPANI : Always,
{Interruptsons).

SHRI ANNASAHEB P. SHINDE . I
expect cooperation even from Mr, Jyotirmoy
Bosu so far as the cooperative movement is
concerned, not to speak of the DMK.

We will examine the comments made by
Mr. Gowder carefully and whatever matters
neced to be taken up with the Reserve Bank,
we shall do s0. He said public sectr  organi-
sations like STC. or Food Corporation should
necessarlly involve the cooperatives i the
marketing operations to the extent posuble
and feauble, I entirely share that view, Ilon.
members will be happy to know that we have
given general directions to the Food Corpora-
twn which carries on massive procurement
operations that wherever cooperatives are
capable of discharging their duties, the coupe.
ratives should be involved. Last year a subs-
tantial portion of the procurement was done
through cooperatives. So, we are trying to
climinate the muddlemnan and involve more
and more the cooperations in these opera-
tions.

Shri Suryanarayana suggested that the
basic principles incarporated in this Bill should
be also incorporated in the State Law.
Shri K. N. Tiwary supported him. Mr. Sury-
anaraysna is a senior member and a senior
cooperator in the country. He knows that
cooperation i3 a State subject and eomstitutio-
nally it is within the competence of the State
legislutures. As far ws the basic principles are
concerned, we shall take it up with the State
Governments ahout eliminadon of wested
interests, otc, Some miatters have alroady
been taken up. Though Bhrimati Mukul
Banerjee hms not spoken, she has tabled an
amendment.

SHRI K. N. TIWARY : Uilem the co-
operatives all over Indin suotend, Gy Sutets
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of coseparatives in Dethi has oo meaning.
So, whatc¥er reform thc hon. Minister wants
o intradate fir Dethi must be done for other
States alsw.

SHRI ANNASAHEB P. SHINDE : I am
coming to that, I was omly referring to the
amendment given notice of by Shrimati
Mukul Banerji, She has given notice of a
very important amendment to the effect that
the small farmers, Scheduled Caste people
and weaker sections should have a majority
in the management. Though technically we
could not actept the wording of her amend-
ment, we have accepted that suggestion and
we are bringing forward an amendment
where that principle has been accepted. That
60 to 70 per cent of the people are the small
farmers and belonging to weaker sections of
society, Now the complaint is that the village
co-operative societies are dominated by the
big landiords. Under the new amendment
50 per cent representatives would be small
farmers, Scheduled Caste pcople and weaker
secuions of the society. Once that principles
is accepted by this hon, House, we will take
it up with the State Governments that
Parliament has accepted the principle and so
vou should also follow it. So, the acceptance
of such principles by the House gives me
strength and I would bein a stranger posi-
tiva to orgue with the State Governments that
these principles should be incorporated by the
State Governments in their legislation, There
arc a number of other principles which also
we will take up with the State Government
after this Billt is passcd by Parliament.

Dr. Laxminarain Pandeya and some other
ion, Members suggested that the bencfits
go to the small farmers. I have noth-
ing to add to what I have said in the begine
ping. There arc certain societies to which
elections do not take place for quite sone
tine, We want the co-operative movement
to be a very effective democratic organisation.
So, all normws and  principles of democracy
should be observed. If statutory clections are
not held by the co-operative socicties then a
democratie principle is viclated. Stringent
actign should be taken in such cases and the
authority compotent to permit postponement
of dections should be restricted as rmach as
possible.

Bhwi Dalip Bingh wanted to kunow why
thery should be a restriction or lishitation of
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two terms, I think it is a desirable thing, I
wits associated with the co-operative movement
for a ranjor part of my life as a field worker
and I comsider it a very important inktrument.
But there are some undesirable developments
in the ce-operative movement which we should
take note of. So, some corrective measuges
should be introduced to sec that it remuins
a healthy movement, 1f you teke the picture
of the countty as a whole there are  ctrtain
arcas where the co-operative movemcnt is not
coming up at all. One of the reasons for this
is that vested interests dominate some such
sacieties. While 1 am thankful to the hom.
Members who have spoken in praise of the
co-operative movement in Maharashira, I can
say from my own experience that some vested
interests are trying to exploit his very power-
ful instrument. A stage has come when note
has to he taken of this at the nationgl level
because the cooperative movement should be
an instrument to help the poor and not a few
seli-seekers, Therefore, I do not agree with
Shri Dalip Singh that provision for the restric-
tion to two terms should not be there. I think
it is very desirable to have it and a stage has
come to make it applicable to the country as
a whole.

Shri Darbara Singh sald that corrupt
practices should not be allowed in the cooper-
ative movement. No body allows it ; some
people manage to indulge in corrupt practices
I think, the way provisions have been made
in the Bill and with the democratic principles
which we have tried to introduce, there will
be certain checks.

¥

Some suggestion was made by Shri Same
bhali for audit checks and other thinks. Wo
will go into it and ser to what extent impro~
vements can be made. But, ultimately, the
health of the cooperative movement will
depend on the inherent awarenesy and conscis
ousness among members  themselves. What
needs 10 be done really is to remove the domi-
nation of vested interests and to see that these
organisations function very effectively as de-
moctatic organisations, Then, it js for mem-
bers to see that nobody is allowed to exploit
and indulge in corrupt practices. To the ex»
tent that it is the responsibility of Gevern-
ment as far as the Delhi area is congerned,
Government will take care to scc that necess~
ary stcps arc taken against currupt practices
etc. ‘Thercfore, some powers have beon givep
to the Registraft aud the Lisutenant-Gov*

-
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mtpﬂn‘ tisis BHIL Later on, ¥ am
prepared o have's dinlogue with hon, Mern-
bers, Let this begome & law, Later on, if
after wome ¢xperience, weo find that there am
certain difficulties, we are prepared to reconsi-
der. Tho Government of ndia has an aopen
mind on this isuc. 'We do peally dasive that
this Act must become a very important ins-
trument in cooperative movement. At the
moment, Delhiis governed by the Bombay
Cooperative Societies Act, 1925 and that Act
bas now been repealed by Gujarat and Maha-
rashtra, but it stili continues to operate in
Deihi, Therefure, it is desirable that an up-
to-date law is made applicable to Deihi,

As far as Shri Bhaura's point is concerned
as to how you define ‘“small farmer”, etc., I
think necessary care will have to be takan by
the State Governments and State administra~
tion. Under the rules, “small farmer” will be
defined.  But supposing somebody belonging to
“big farmer” group, from the same family or
a close relativn, does something, naturally, the
rules can be framed in such a way to exclude
such persons. That means either the Delhi
Administration or any other State Govern-
ment or the State administration will have to
be vigilant about it because, ultimately, they
arc the implementing authority.

About Shri Ishag Sambhali’s suggestion as
to why not have some kind of forum like the
Public Undertakings, etc, already there is a
provision in this Bill for a tribunal. For
instance, sotne authority has been given to the
Regstrar 10 delegatc some powers to the apex
society where the representatives of societios
can come and sit together and take certain
decisions. His suggestion will be carefully
looked into to see how democeatically elected
people are closely amociated with it. But
there is onc danger. I know a lot about this
subject. From my experience, I know, even
sometimes a public representative brings undue
pressure to see that no action is taken or undue
pmtection is given. Therefore, inregard to
these matters, we will see what can  be done
after going into these raatters in depth.

T do not want to take much time of the
Howse, T thank you for the indulgence shown
to me and for glving me this tmuch time to
explain the varioys provisions of the Bill. With
thae oliservations, I seek the unenimom
support of this Bill.
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SHRI SHIVNATH SINGH 1 What aliout
administrators you have provided in clase 32
for 3 yours continuously 7 What is the necer
wity of having administraters for 8 years ?

SHRI ANNASAHEB P. SHINDE
I would rqeusst the hon. Member to carefully
look into it. It says :

“(b) appoint onc or mote adminis.
trators who need not be membets of the
society ,

tc manage thc affhirs of the society for a
period not exceeding one year spacified In the
order.,.."

First of all, it is for one year. But in exce-
ptional cases, if the socicty is mismanaged
and there are & number of things, there may
be a contingency where the Government wilt
require more time to rehabilitate the society.
In such exceptional casds, this provision has
made. Normally, it should be for 1 year, The
frix;fplé has been incorporated in the Bill
tself.

MR. CHAIRMAN : The question is :

“Chat the Bill to consolidate and amend
the law relatiog to cooperative societies in the
Union territory of Delhi, be taken into consi-
deration.”

The motion was adopted

MR. CHAIRMAN : We now take up
clame-by-clause consideration, There are no
amendments to clauses 2 to 30. So, T put all
of them together.

The quession is :

“That clauses 2 to 30 stand part of
the Bill”

The motion was adopted
Qlauses 2 to 30 were added 1o the Bill,

Clause 31— Blsstion and nomination of members
of Commitiess.

MR, CHAIRMAN : We take up clause
81, there are two amendmieats in the name of
Shrivoatt Mukul Banerji. s she moving gher
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SHRIMAT! MURUL BANERJI (New
Prelhi) ¢ Yes, I heg 0 move 1

Page 12, live 47,—

(i) Jor “two scats’? substifuts —
“majority of seats” {I)

{li) Omit ““one"
Page 12, line 48,—
Omit “vue for” (2)

I would like to say that the majority of
the seats shall be reserved for economically
weaker sections of the members and so on.
I have suggested ‘majority of scats’ because
the real, basic principle bcehind  the coopera-
tive moveigent i» to help the weaker sections
of the population. The hon. Minister has
said that, in many places, big zamindars
actually exploit the situation by adding more
lands. As one hon. friend said, it is done by
giving onc portion to wife and onc portion
to children and s6 on. I have, therefore,
suggoested that majarity of seats will be reser-
ved to really weaker sections. I remember, we
passed the Nagpur Resolution on Coopera-
tives ; it is really meant for giving help to
service cooperatives. By cooperatives we
meant service cooperatives and not collectivisa~
tion. We meant service cooperatives because
if we help the gervice cooperatives, the smaller
farmers will be benefited.

In cities also, if we give this help to the
weaker sections of the people, many young
people will be benefited. Thev come to us for
jobs, but we cannot give them jobs, We
discussed this mwornmg about the mini-bus.
By bringing three or four prople, vou can
encourage them to have cooperative socieiies
and have some sort of a business or, for
example, shops; instead of gving one shop to
one individual, if you encourage cooperative
societies and a2k a few young educated un-
employed people to have cooperatives, that
will also benefit the weaker scetims of the
society.

That is why I have moved these amend-
ments.

SHRI ANNASAHER P, SHINDE: 1
Have already tabled an amendment incorpora-
ting the suggestion made by her. We have
cxamined the principle enunciated by her and
ﬂlfgﬂuid.mxioﬁtyofﬂ:e seats, as far
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as the managing committees ars concetmed,
shafl be reserved for smanll farmes, Schedubed
Castes and Scheduled Tribes, 1 have alveady
given that amendwent. . . (fatarryption)

SHRIMATI MUKUL BANERJI : Then
I would like to withdraw my amendments,

Amendments Nos. 1 and 2 wers, by leave,
werthdrawn

SHRI ANNASAHEB P. SHINDE : I am
glad, she has withdrawn her amendments.

Amendmant mads

Page 13,—
{a) gfter ine 3, nsert—

“Provided that in the casc of a
primary agnicultural credit society such
number of scats, being not less  than one-
half of the total number of members of
the Committee, shall be reseived for
members belonging to  the  Scheduled
Castes and the aforesaid economucally
weaker sections of the members as may
be prescribed, and if no such persons are
elected, the Commuttee shall co-opt the
required number of members from amongst
the persons entitled to such representation.

(b) for lines 4 to 6, substutute—

‘Explangtion.—For the purpose of the

sub-section,—

(i) “Scheduled Castes” means any
of the Scheduled Gastes sprafied
in PartI of the Schedule to the

Congstitution (Scheduled Clastes)
(Union Territories) Order, 1951,

(ii} “primary  agricultural credit
socicty’ has the meaning asigned
to it in clause (cii) of section 2
of the Reserve Baok of Xndia Act,
1984." 3

(Shri Annasahad P, Shinde)

MR. CHAIRMAN : The question i :

“Ihat clawse 31, g9 smended, stand
part of the Bill,”

The mation was adopled.
Glawse 31, ar amendsd, was added o Dill.

.
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MR, QHAIRMAN : Thére being no
amendments to clauses 32 o 98, I will put
themy all to the wvote of the Flouse. The
question is ¢

“That clauses 32 to 98 stand part of the
Bill”.

Thes motion was adopted.
Clauses 32 to 98 were added to the Bill,

Clause 1, the Enacting Formula and the
title were added to the Bill.

SHRI ANNASAHEB P, SHINDE : I beg
to move :

““That the Bill, as amended, be
passed”.

MR. CHAIRMAN : Motion moved :

“fhat the Bidl, as amended, be

pamd-n

SHRI JYOTIRMOY BOSU (Diamond-
harbour) : The hon Minister has talked about
principles at the national level. Well, they
arc nice. That encourages me. Otherwise. . .

SHRI ANNASAHEB P. SHINDE : Are
you opposed to principles ?

SHRI JYOTIRMOY BOSU: I would
have kept myself confined to Delhi. Now,
this Co-operative Movement i the whole
country is nothing but a milch cow for the
ruling party since 1947, It is known more
for the corruption amd misappropriation than
for fulfilling its objectives . . . (Tnterruplions)
Don't discard the cow. You have come here
on the streagth of the cow.

Our Member, Mr. Somnath Chatterjee
has pointed out about a very affluent Maha-
rashira sugar magnate co-operator in whose
daughter’s macriage there had been not less
than one lakh invitees .. . (Inderruptions) I
won't mention the names of the persons
who attended that marriage.

1 say these co-operative socleties have not
impressod many people in the country
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through their functioning. They function
almost like joint stock companies and as
normal profit-making bodies. For example,
there is the Gujarat Fisheries C(lo-operative
society.  You have given them tonnes of
moncy. Are they able to supply fish at q
competitive rate than its neighbouring shops
that arc there ? Who does not know an ex-
Congress Chief Minister of Delhi, Mr, Brabm
Prakash-—to mention the name—against whom
there had been serious scandals of robbing the
co-operatives 1a Delhi. You read the scandals
in the paper ? It has come out in the Blitg
a number of times,

Please don’t look at the rules, I get
worried because relevance is the first casualty
in the third reading.

This ICS Officers Housing Co-operdtive
Society in Delhi-—I want to ask the hon.
Minister specifically here : how these tycoons,
semor burcaucrats, have been allowed to
create the situation of acquiring propertics at
the cost of others ¢ T want a specific reply.

Then I want to ask you onc thing : 'This
is regarding the Andhra Pradrsh  Fertiliser
‘Transport Scandal. This has involved Rs. 2
ciores, again through the big held of the
cooperative sector in the couatry. We want
to know about that. It ncither benefits the
small producer nor the consumer.

In 1espect of the sugar cooperatives in
Maharashtra I know this. After the partial
decontiol in 9 mouths, 12 factorics have made
excess profits of Rs. 8 crores, We have a
sizeable section of the sugar industry who go
thmugh the cooperatives, but can anybody
tell us, even the hest of friends of the Govern-
ment. that it has helped the sugar situation
or the consumer ? No. This cooperative
sector has completely failed the consumer and
the small giower.

Jwant to know this from the hon. Minis.
ter : What is happrning to the Ghairman of
the Super-market here— -—--——a Member of
Parliaraent—who has been forced to resign
rccently, because he protested against the
installation of an IAS officer whe would cost
the Super-market Rs. 15,000 a year ?

MR. CHAIRMAN : Mr. Bosu, you have
to confine to the rules,
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SHRI JOTIRMOY BOSU : 1 started by
saying, pripciples at national level. I will
just any a few words and sit down. I come
to the disparities and regional imbalances
that they have created during thelast 25
years,

MR, CHAIRMAN : Mr.
stick to the rules.

Bosu, lec

SHRI JYOTIRMOY BOSU : I am
absolutcly sucking, like a picce of glue, to
the rules. Let us sce about the advances
to the Clooperative dector by the Staw. Bank
of India, its subsidiaries, nationalised banks
and other banks. The figure for Andhra
Pradesh upto {908 13 Rs 530 lakhs, upto
1969, Rs 800 lakhs and upto 1970, Rs 888
30 lakhs, Then you sce Assam, next to that
‘The figure is Rs, 258 lakhs upto 1970. Then
you come to Guyarat. The corresponding
figures for Gujarat are, Rs. 121 lakhs, Rs. 53
Jakhs and Rs. 53 lakhs. Now, you come to
Mysore. The figures are Ra 543 lakhs, Rs
801 lakhs and Rs. 743 lakhs. Then, you
come to Orissa, an unfortunate State in the
eastern region. The figures are Rs, 070t
lakhs, Rs. 68 09 lakhs and Rs 103.25 lakhs

Then, Punjab——Sardar Darbara Singh
may listen, The figure is Rs. 501 lakhs upto
1968 .

MR CHAIRMAN . You are widening
the scupe of the debate. Conhfine yourself to
the rules, As long as 1 am smtting here, [ will
not allow you to be irrclevant and your name
should not go on record as an 1rrelevant
speaker, Therefore, confine yoursell to the
rules,

SHIRI JYOTIRMOY BOSU : | am en-
tirely in your hands.

MR. CHAIRMAN : You are spoiling your
record.

SHRI JYOTIRMOY BOSU : My record
is all written 1n golden letters, no body c¢an
spoil it

MR CHAIRMAN : Doubtful.

SHIR JYOTIRMOY BOSU : Then, Sir,
Bengal, which I have the honoutr to
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represcnt here, rectived not more than Ras,
35 lakhs for the period ending 1968. For
the period ending 1969, it remained at that
figure almost, Rs, 36 lakks, For the period
ending 1970, it remained again at the same
figure. I want to say is this. I will conclade
to your comfort, Sir.

MR. CHAIRMAN
to the rule,

¢ You should adhere

SHRI JYOIIRMOY BOSU : Although
there are provisibns for help to genuine co-
operatives, you don’t want to do that, you
want to help the tycoons, you want to serve
your polttical purposes.

MR. CHAIRMAN : Now, the guestion
18

SHR1 ANNASAHEB P. SHINDE —rose

MR.;- CHAIRMAN . Do you want to
reply ?
SHRI JYOIIRMOY BOSU . Here yon

are not sticking to the rules, Sir,

MR. CHAIRMANXN : He need not answer
or take notice of wielevant points.

SHRI ANNASAHEB P SHINDE - I am
thankful to the House for the support exten-
ded to the Bill I don't think I should take
note of what Mr. Jyotirmoy Bosu has said
In fact, I would behieved his bonafides 1f his
party had done this. His party was in power
in Bengal were the cooperative movement
was in & worst conditton. I would have
believed him if his party had given some
suggestion to impiove the cooperative moves
ment. .

SHRI JYOTIRMOY BOSU : Out of 25
years, my party was in power for 22 manths
only

SHIR ANNASAHEB P SHINDE : At
least some thought should have been given to
this, Mr. Jyotirmoy Bosu, I do not want to
start & controversy. Let us try to keep the
cooperative movement out of politics, because
as far as the Government of India is concer-
ned a8 I have already stated, we want this
movement to t¢ a healthy movement,
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If there are any malpractices, let us condemn
those malpragtices and lot w try to sec that
this movement becomes a very ecffective and
important instrument for improving the lot
of the millions,

SHRI JYOTIRMOY BOSU : Mr. Chair-
man, I seeck your protectiof. Let the hon.
Minister answer my allegations. Let him say
whether it is a fact or not that the chairman
of the supermarket has been forced to resign,
and also whether it is a fact or not that the
ICS officers’ housing co-operative society bas
been made the subject-matter of severe criti-
cism. These are all in Delhi.

SHRI ANNASAHEB P. SHINDE : He
can put questions separately regarding these
matters.

MR. CHAIRMAN : The hon. Member
should have taken time to raise these things
during the consideration stage. Further, he
should have given notice of specific allegas
tinns, so that the Minister would have been
ready tn answer them.

SHRI JYOTIRMOY BOSU: No, Sir;
rule 353 does not apply here, because 1 am
not talking of individuals here.

MR. CHAIRMAN : The question is :
«That the Bill, as amended, be passed.”

The motion was adopled.

16.37 hrs.

MOTION RE: 'TWENIIETH AND
‘TWENTY-FIRST REPORTS OF U.P.S.C,

THE MINISTER OF STATE IN ‘THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : 1 beg to

move

«That this House takes note of the
‘Twenticth and Twenty-first Reports of
the Union Public Service Cummission for
the periods 1st April, 1969 to 31st March,
1970 and st April, 1970 to 31st March,
1971 respectively, laid on the Table of the
House on the 27th March, 1971 and 22nd
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Decemiber, 1971, together with the
Government's Memorandum relating to
the Twenty.first Report laid on the Table
of the House on the 2Znd December,
1971,".

The Constitution lays down that the
annual reports of the UPSC shall be laid
before both Houses of Parliament along with
a memorandum explaining the rcasons where
the advice of the commission has not been
accepted by Government. It is rather unfor-
tunate that wc could not have a full-fledged
discussion carlicr than this date on the 20th
and the 21st reports. ‘The reasons for this are
well known to the House, and I need not go
into them, This is because the Business Ad-
visory Committee could not allot time for
discussion of these, having regard to the fact
that there were several more important gnd
urgent matters  which had to be given
priority.

Hon. Members would observe that there
was no casc during 1969-70 in which the
Governmaent did not  accept the recommenda-
tions of the commission, while the number of
such cases was 4 in  1970-71. The memoran-
dum placed on the Table of the House along
with the relevant report would indicate the
circumstances under which the Government
were not in a position to accept in lolo the
recommendations of the UPSC in each of
thesc cascs.

T may add in this connection that we
have established a convention that save in
very exceptional circumstances, Government
always accept the advice of the UPSC in
matters relating to any appointment in which
they arc consulted. Unless in the opinion of
the Ministry comcerned, exceptional circumne
stances exist warranting departure in publie
interest from the  recommendations of the
cammission, the recommendations are not
generally departed from.

i} sthwTe wver ATan (FreT): gwmafa
wEEy BTHE # $A A8 € |

MR. GHAIRMAN : The hon. Minister
may resume his scat for a while, There is no
quorum. The bell is heing rung—

Now, there is quorum. The hon, Minister
may now resume his speech.



